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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
(PRINCIPAL BENCH) 

Original Application No. 526/2024 

Varinder Malik 
Applicant 

Versus 

Ministry of Local Govt. Punjab & Ors. 
Respondent(s) 

Reply of Environmental Engineer, Regional Office-2, Jalandhar on 

behalf of respondent no. 1 i.e Member Secretary, Punjab Pollution Control 

Board. 

RESPECFULLY SHOWETH 

1) That briefly submitted the applicant has raised a grievance against 

illegal garbage dump which has been created at back side of Kewal Vihar 

opposite the cremation ground of Model Town Jalandhar. The plea of 

Applicant is that the dump consists of mix of unsegregated, dry, wet, 

organic, inorganic, domestic, commercial, recyclable, non-recyclable, 

medical and biomedical hazardous waste ferried from different parts of 

the city and the dump stretches all the way from cremation ground 

along the boundary wall of Kewal Vihar to Mother Teresa orphanages. 

The application was treated as Original Application No. 526 of 2024 and 

the Hon'ble National Green Tribunal was pleased to pass an order dated 

10.05.2024 thereby issuing notice to Member Secretary, Punjab 

Pollution Control Board; District Magistrate, Jalandhar and Municipal 

Corporation, Jalandhar. 

2) That in compliance to the orders passed by the Hon'ble Tribunal, it is 

respectfully submitted that the Punjab Pollution Control Board is 

continuously pursing the matter relating to the compliance of Solid 

Waste Management Rules, 2016 with the Municipal Corporation, 

Jalandhar and in this regard many notices have been issued and 

numerous opportunities of hearing have been afforded to Municipal 

Corporation, Jalandhar from time to time. It is relevant to mention here 

thatanother case in OA No. 479 of 2023 titled as Ramesh Mahendru v/s 

State of Punjab and Others relating to the dumping of Municipal Solid 

Waste at Choughti Bye Pass, Jalandhar is also pending before the
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3) 

2= 

Hon'ble National Green Tribunal and the Board has filed status report 

in the case in compliance to the directions of the Hon'ble National 

Green Tribunal. 

That the dump site of Municipal Corporation, Jalandhar, garbage 

vulnerable sites of Solid Waste dumping at Model Town, Jalandhar, 

Choughti Chowk and other prominent locations where waste is being 

dumped were visited by the officer of the Board on 05.07.2024. It was 

observed that un-segregated waste is being dumped at the Model Town 

site, other sites through hand pulled carts and waste is being loaded 

* into the dump trucks without any segregation. No bins or compactors 

4) 

5) 

6) 

have been provided by the Municipal Corporation, Jalandhar. Apart 

from the Model Town site, solid waste is dumped in open at various 

secondary points within the city such as BMC Chowk, 120 ft. Road Near 

Basti Danish manda and at various points on old G.T. Road. 

That it is pertinent to mention here that Environmental Compensation 

amounting to Rs. 4.5 Crore has already been imposed by the Punjab 

Pollution Control Board upon Municipal Corporation, Jalandhar for 

violation of the provisions of Solid Waste Management Rules, 2016 and 

failure of the corporation to commence and treat the legacy waste. The 

said Environmental Compensation has been imposed by the Board in 

compliance to the orders dated 10.01.2020 and 17.09.2020 passed by 

the Hon'ble National Green Tribunal in Original Application No. 606 of 

2018. 

That in view of the violations being committed by Municipal 

Corporation, Jalandhar with regard to the provisions of Solid Waste 

Management Rules, 2016, the Punjab Pollution Control Board has 

issued a show cause notice u/s 5 of the Environment (Protection) Act, 

1986 vide letter no. 3035 dated 23.07.2024 to the Commissioner, 

Municipal Corporation, Jalandhar with an opportunity of hearing 

before the Chairman of the Board on 31.07.2024, which was postpone 

to 02.08.2024 on the request of the Corporation. A copy of notice issued 

to Municipal Corporation; Jalandhar vide letter no.3035 dated 

23.07.2024 is enclosed as Annexure R 1/A. 

That the Joint Commissioner alongwith other officers of Municipal 

Corporation, Jalandhar attended the hearing before the Chairman of 

the Board on 02.08.2024 and informed that the detailed project report 

amounting to Rs 9.04 Crores regarding a mechanical composting unit 

and a Material Recovery Facility (MRF) unit for processing wet waste 

and multi-layer plastic, including waste from the Model Town site has
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been approved by the government and the tender has been invited. The 

State Level Technical Committee has approved the bid and the case has 

been forwarded to the State Level Executive Committee for final 

approval. Following the government approval, the remediation of 

legacy waste at Jalandhar will commence. Municipal Corporation, 

Jalandhar requested for some time to make the complete compliance 

£p 

of the Municipal Solid Waste Rules, 2016. 

7) That after hearing the officers of the Board, representatives of the 

Municipal Corporation, Jalandhar and considering the material facts on 

record, the Chairman of the Board decided as under that: 

a) 

b) 

<) 

d) 

e) 

The Municipal Corporation, Jalandhar shall comply 

with the activities mentioned as per rule 1 to 11 of 

Solid Waste Management Rules 2016. The Municipal 

Corporation, Jalandhar shall submit a comprehensive 

report for point wise compliance (with target dates) of 

Municipal Solid Waste Management Rules 2016 to the 

Board within 15 days. 

The Municipal, Corporation, Jalandhar shall submit 

fresh Bank Guarantee of Rs. 25 lacs as an assurance to 

comply with the Municipal Solid Waste Rules 2016 

within 15-days. 

The Municipal Corporation, Jalandhar shall also renew 

earlier Bank Guarantee of Rs. 25 lacs which expired on 

30.9.2021 as an assurance to comply with the 

Municipal Solid Waste Rules 2016 within 15-days. 

EPA Branch (HQ-3) of Punjab Pollution Control Board 

shall prepare and place matter for imposing 

Environmental Compensation as per the NGT 

Methodology upto 31.7.2024, within 07-days. 

The Municipal Corporation, Jalandhar / Department of 

Local Govt. / PMIDC shall submit the balance 

Environmental Compensation of Rs. 3.6 crore earlier 

imposed upto 31.3.2024 alongwith Environmental 

Compensation till 31.7.2024 within 15-days. 

In case of further non-compliances of Solid Waste 

Management Rules, 2016, the Board is at liberty to 

initiate legal proceeding against the Municipal 

Corporation Jalandhar as well as the officers 

responsible for the compliance of aforesaid rules.
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g) The proceedings of hearing be forwarded to Principal 

Secretary, Department of Local Govt. Punjab so0 as to 

bring the matter in his notice and about the 

lackadaisical approach of Municipal Corporation, 

Jalandhar towards compliance of SWM Rules, 2016. He 

is also to be requested to direct the concerned officers 

of Municipal Corporation, Jalandhar and MD, PMIDC 

for taking immediate necessary measures to comply 

with the Municipal Solid Waste Rules 2016. 

8) That the proceedings of hearing held on 02.08.2024 before the 

Chairman of the Punjab Pollution Control Board were conveyed to the 

Commissioner, Municipal Corporation, Jalandhar for compliance and to 

the Principal Secretary to Government of Punjab, Department of Local 

Government for information vide letter no. 3239-40 dated 08.08.2024 

and a copy of the same is enclosed herewith as Annexure R 1/B. 

9) That Punjab Pollution Control Board is taking appropriate action 

against Municipal Corporation, Jalandhar from time to time considering 

the violations in accordance with the provisions of the Solid Waste 

Management Rules, 2016 and the orders and directions of the Hon'ble 

National Green Tribunal as explained and described herein above in the 

reply. 

10) That the present reply is being filed by the Punjab Pollution Control 

Board in compliance to orders dated 10.05.2024 for kind perusal and 

consideration of the Hon'ble Tribunal. 

Submitted by 

pate: 20 -08-2024 (Jatinder Soni) 
Environmental Engincer 

Place: TA‘—ANDHA»\ Punjab Pollution Control Board 

Regional Office-2, Jalandhar. 
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